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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDZRABAD BENCH

AT HYDERABAD

0.A. 1314/94. Dt. of Decision : 27-10-94.

K. Kamesyara Rac .. Applicant.
Us
1. The Chief General Manager,
Telecom, A.P., Hyderabad.
2. The Divl. Engineer,
“Telecom,, Srikakulam,
Srikakulam District,
3. The Director General,
High Power Committes,

Telecom Directorate,
New Delhi, +» Respondents,

Counsel for the Applicant : Mr. M.Prabhakara Rap

Counsel fPor the Respondents : Mr. N.V-A&wﬂabmq,,&ﬂﬂ~é@ﬁﬁ-

CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.) SRb

ool
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0,4,No,1314/94

27,10,94

' Date of Order;

X As per Hon'ble Shri A.V.Haridasan, Member (Judl,) [

Learned counsel for the applicant seeks

permission to withdraw the Original Application,
Heard Mr.N.V.Ramana, learned standing counsel for

the respondents, The request is not opposed by the

Tespondents, Application is dismissed as withdrawn

without any order as to costs,

(R.RANGZ\RMAN) (A.V.I-iARJDASAN)
Member (Admn, ) Member (Judl, )

Dated: 27th October, 1993

( Dictated in Open Court) L_[

o
sd DERUTY REG ISTRAI['\{((;S’]

C opy to:

1+ The Chief General(:banagef, Telecom,
AR.P., Hyderabad,

2.

The Divisional En
Srikakulam),

The Director General

gineer, Relecom,
Srikakulam District,

» High Pouer Committes,

Telecom Directorate, New Delhi,.

One
tne

 One

One

YLKR

aat

copy to Mr.V,pr

copy to Mr NN Xabane, JAEGSC ,CA T, Hyderabagd,
copy to Library,CAT,Hyderabad,
Spare copy.

abhakar.Rao, Advocate,CAT,Hyderabad.
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